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CP 156-2(41) Atos Global lI Solutions and Seruices Pvt. Ltd

7. Fot due compliance the Petitioner has demonstrated that a resolution has been

passed on 20fr of l4arch 2017 giving consent to adopt the accounting period from lanuary

to December so as to match with the holding company.

8. In the light of the factual matrix and legal positon, it is hereby held as under:-

ORDER

The Petitioner Company being a subsidiary of Foreign Holding Company which is

maintaining its account on Calendar Year basis required to consolidate the accounts of

the Petitioner Company; hence it is hereby ordered by exercising the powers enshrined

u/s 2(41) of the Companies Act that the accounting period shall be aligned by adopting

Calendar Year (1* January to 31* December) as the accounting period.

9. The Company Petition is allowed. Copy of the Order to the Petitioner for requisite

compliance. No order as to cost.

Date:13-06-2017.
(M.K. SHRAWAT)
I'lember (Judicial)
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